THE INDIAN MEDICINE CENTRAL COUNCIL ACT, 1970

No. 48 oF 1970

“[21st December, 1970.]

An Act to provide for the constitution of a Central Council ot Indian
Medicine and the maintenance of a Central Register of Indian
‘Medicine and for matters connected therewith. '

‘BE it enacted by Parliament in the Twenty-first Year of the Republic
of India as follows: — : ' )

'CHAPTER I

PRELIMINARY

D Short 1. (1) This Act may be called the Indian Medicine Central Council
oo hbleex A0t 1970 : ' '

tent and - ) o .

com- (2) It extends to the whole of India.

mence- : _ /

ment. (3 Tt_shall come into force in a State on such Mate as the Central Gov-

o ernment may, by notification in thg Official Gazette, appoint in this behalf

for such State, and different dates?may be appointed for different States
and for different provisions of this Act. :

Defini.. ° © 2. (1) In this Act, unless the context otherwise requi1‘és,—~_

tions. )

(a) “approved institution” means a teaching institution, health
centre or hospital recognised by a University or Board as an institution
in which a person may undergo the training, if any, required by his
course of study before the award of any medical qualification to him;

(b) “Board” means a Board, Council, Examining Body or Faculty
of Indian Medicine (by whatever name called) constituted by the
State Government under any law for the time being in force regu-
lating the award of medical qualifications in, and registration of
practitioners of, Indian medicine;

(¢) “Central Council” means the Central Council of Indian
Me_dicine constituted under section 3; o

(d) “Central Register of Indian Medicine” means the register
maintained by the Central Council under this Act;
344 .
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_ (e) “Indian medicine” means the system of Indian metlicine
| "commonly .known as’ Ashtang - Ayurveda, Sid_dh’a"'of’Unarl‘i -Tibb
whether supplemented or not by suéh modern advances as the Cen-
tral Council may declare by notification fromtimé to time; -
(f) “medical institution” means any institution within or without
India which grants degrees, diplomas or licénces in Indian medicine;
(9) “prescribed” means prescribed by regulations;

(h) “recognised medical qualification” means any of the medical
qualifications, including pest-graduate medical qualification, of Indian
medicine included in the Second, Th1rd or Fourth Schedule;

(i) “regulation” means a regulat1on made under section 36;

(j) “State Register of Indian Medicine” means a reg1ster or
_ registers maintained under any law for the time bemg in force in
i . any State regulatlng the registration of pract1t10ners ‘of Indian
medicine:

1 . (k) “Un1vers1tv” means any Un1vers1ty in India estabhshed by
! law and having a Faculty of Indian Medicine and includes a’ Uni-
versity in India established by law in which instruction, teaching,
training or research in Indian medicine is provided.

B (@) Any reference in this Act to a law which is not in force in the
' State of Jammu and Kashmir shall, in relation to that State, be construed
as a reference to the corresponding law, if any, in force in that.State.

 CHAPTER 1T
Tur CENTRAL COUNCIL AND ITS COMMITTEES '

3 ) ) The Central Government shall by n0t1ﬁcat10n in the Ofﬁclal Constitu-
Gavzette, constitute for the purposes of this Act a Central Council consist- téo,n of
ing of the following members, namely _— Ciitrf;llt

(1) such number of members not exceeding five as may ‘be deter-
mined by the Central Government in accordance with the provisions
of the First Schedule for each of the Ayurveda, Siddha and Unani
gystems of medicine from each State in which a State Register of Indian
Medicinie is maintained, to be-elected from amongst themselves by
persons ehrolled on that Register as pract1t10ners of Ayurveda, Sld-'

dha or Unani, as the case may be;

{b) one member for each of the Ayurveda Siddha and Unani
systems of medicine from each University to be elected from amongst
themselves by the members of the Faculty or Department (by what-
a@ver name called) of the respective system of medicine of that Um
versity;

(¢) such number of members not exceedlng thirty per cent. of-
the total number of members elected under clauses (a) and (b), as~
may be nominated by thé Central Governmert, from amongst per-
“sons "having: -gpecial knowledge or- praetical exper1ence 1n respect of
Indian medicine: :

Provided that until: members are elected under clause (a) or clause
(b) in accordance with the provisions of this Act and the rufes made
thereunder, the Central Government shall ‘nominate such: number of mem-
bers, being persons qualified to be chosen as such under the' sald clausa

112 Law—45.. :
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(@) or clause (b), as the case may be, as that Goverhmentsthinks fit; and
references to elected members in this Act shall be construed as including
references to members so nominated.

@) The President of the -Central Council shall be elected by the mem-
bers of the Central Council from amongst themselves in such manner as

- may be prescribed.

Mode of
election,

Restrie-
tion on
elections
and

~ member-
" ship.,

Incorpo-
ration of
Central

Council.

Term of
office of

President,

Vice-
President
and mem-
berg of
Central
Council,

(3) There shall be a Vice-President for each of the Ayurveda, Siddha
and Unani systems of medicine who shall be elected from amongst them-
selves by members representing that system of medicine, elected under
clause (a) or clause (b) of sub-section (1) ‘or nominated under clause
(c) of that sub-section. k

4. (1) An election under clause (a) or clause (b) of sub-section (1) of
section 3 shall be conducted { the Central Government in accordance
with such rules as may be mude by it in this behalf.

~ (2) Where any dispute afises regarding eny election to the Central
Council, it shall be referred to the Central Government whose decision
shall be final. ‘

5. (1) No person shall be eligible for election to the Central Council
unless he possesses any of the medical qualifications included in the
Second, Third or Fourth Schedule, is enrolled on any State Register
of Indian Medicine and resides in the State concerned.

(2) No person may at the same time serve as a member in more than
one capacity. :

6. The Central Council shall be a body-corporate by the name of the
Central Council of Indian Medicine having p@rpetual succession and a
common seal, with power to acquire, hold and dispose of property,
both movable and immovable, and to contract, and shall by the said
name sue and be sued.

7. (1) The President, a Vice-President or a member.of the Central

" Council shall hold office for a term of five years from the date of his

electien or nomination, as the case may be, or until his successor shall
have been duly elected cr nominated, whichever is longer.

(2) An elected or nominated member shall be deemed to have vacated
his seat if he is absent without excuse, sufficient in the, opinion of the -
‘Central Council, from three consecutive ordinary meetings of the Central
Council or, in the case of a member elected under clause (a) of sub-

“section (1) of section 3, if he ceases to be enrolled on the concerned

.. State Register of Indian Medlcme, or ih the case of a member elected

under clause (b) of that sub- sectlon if he ceases to be a member of the
Faculty or Department (by whatever name called) of Indlan Medlcme
of the University concerned. :

v
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(3) A casual vacancy in the Central Council shall be filled by elect1on ;

or nomination, as the case may be, and the person elected or nomindted
- to fill the vacancy shall hold office only for the remainder of the term for
which the member whose place-he takes was elected or nominated.

‘ (4) M_embers,of the Central Council shall be elig__ible for re-election o

re-nomination, )

(5) Where the said term of five years is about to expire in respect of
any member, a successor may be elected or nominated at any time within

three months before the said term expires but he shall not assume office

until the said term has expired.

"8. (I) The Central Council shall meet at least once in each year at
such time and place as may be appointed by the Central Council.

(2) Unless otherwise prescribed, one-third of the total number. of
members of the Central Council shall form a quorum, and all the acts of
the Central Council shall be decided by a majority of the members pre-
sent and voting:

Provided that no decision of the Central Council in relation to any
Indian medicine shall be effective unless three members representing

Meetings
of Central
Couneil.

Ayurveda ‘Siddha or Unam system of medicine, as the case may be, are.

present at the meeting and support the decision.

9. 1) 'I'ne Central Councﬂ shall constitute from-. amongst 1ts mem-
bers—— ' : :

(@) a committee for Ayurveda;
(b) a committee for Siddha;k and
(c) a committee for Unani,"

and each such committee shall consist of members elected under clause
(a) or clause (b) or nominated under clause (¢) of sub-section (1) of
section 3 representing the Ayurveda ‘Siddha or Unani system of medi-
cine, as the case may be. :

2) The' Vice-President for each of the Ayurveda, Siddha and Unani
systems of medicine elected under sub-section (3) of section 3 shall be,
respectively, the Chairman of the committees referred to in clauses (a),
(b) and’ (c) of sub-section (I).

(3) Subject to such general or special directions as the Central Coun-
cil may from time to time give, each such committee shall be competent
to deal with any matter relating to Ayurveda, Siddha or Unani system
of medicine, ds the case may be, within the competence of the Central
Council.
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1D The Central Councﬂ may const1tute from- amongst its members
such other eomm;ttees for general or spec1al purposes as the Central
Council deems necessary to carry out the purposes of this-Act.

1L (1) The committees constituted under sections 9 and 10 shall meet
at least once in each year at such time and place as may be appomted
by the Central Council.

(2) Unless otherw1se prescrlbed one-third of the total. number of
members of a commlttee shall form a quorum, and all the acts of the
committee shall be decided by a majority of the members present and
voting.

BRI |

12. The Central Council shall—

(@) appoint.a Registrar who shall act as Secretary and who may
also, if-deemed. expedient, act as Treasurer;

(b) employ such other persons as it deems necessary to carry out
the: purposes of this Act; :

(c) requ1re and -take from the Reglstrar, or from any other em-i
ployee, such security for the due performance of his duties as the
Central Council deems necessary; and

: (d) with the previous sanction of the Central Government, fix
_the remuneration and allowances to be paid to the President, V1ce-
Pres1dent and members of the Central Counc1l and to the Members

" of the commlttees thereof and determlne the cond1t10ns of service of
the employees of the ‘Central Council.

13. No act or proceeding of the Central Council or any committee
thereof shall be called in question on the ground- merely of the existence
_of any vacancy in, or any defect in the constitution of, the Central Coun-
cil or the committee, as the case may be. ‘ » N

CHAPTER 111 ’
RECOGNITION OF MEDICAL QUALIFICATIUNS

14 (1) The medlcal quahﬁcatlons granted by any University, Board
or- other medical 1nst1tut10n in India which are 1ncluded in the Second
Schedule shall be recognised medlcal qualifications for the purposes of
this Act.
| (2) Any University, Board or other medical institution in India which

grants a medical qualification not _included in the Second Schedule may
apply to the Central Government to have any such quahﬁcatlon recog-

" nised, and the Central Government, after consultmg the Central Coun-

cil, may by notification in the Official Gazette, amend the Second Sche-

dule so as to_inglude such gu ualification therein, and any such notification
may also- d;rect that an entry shall be made in the last column of the
, Second Schedule against such medical quallﬁcatmn declaring that it shall
' be a recognised medlcal quahﬁcatlon only When granted after a spec1ﬁed_

e —

' date. . O
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15. The medical qualifications included in the Third Schedule granted
to a citizen of India before the 15th day of August, 1947, by any medical
institution in any area which was comprised before that date within
India as defined in the Government of India Act, 1935, shall also be re-
cognised medical qualifications for the purposes of this Act.

18. (1) The medical qualifications granted by medical institutions out-
side India which are included in the Fourth Schedule shall ‘be recognised
medical qualifications for the purposes of this Act.

(2) The Central Council may enter into negotiations with the autho-
rity in any State or country outside India, which by the law of such
State or country is entrusted with the maintenance of a Register of
practitioners of Indian medicine, for the settling of a scheme of recipro-
city for the recognition of medical qualifications in Indian medicine, and
in pursuance of any such scheme, the Central Government may, by noti-
fication in the Official Gazette, _amend the Fourth Schedule so as to
include therein any medical qualiﬁcation which the Central Council has
decided should be recognised, and any such notification may also direct
that an entry shall be made in the last column of the Fourth Schedule
against such medical qualification declaring that it shall be recognised
m_edlcal qualification only When granted after a spe01ﬁed date.

17. (1) Subject to the other prov1s1ons contained in this Act, any
medical qualification included in the Second, Thlrd or Fourth Schedule
shall be sufficient qualification for enrolment on any State Register of
Indian Medlclne

2) Svave as provided in section 28, no persdn other than a practitioner
of Indian medicine who possesses a recognised medical qualification and
is enrolled on a State Register or the Central Register of Indian Medi-

cine,—
{a) shall hold office as Vaid, Siddha, Hakim or physician or any
other office (by whatever designation called) in Government or in
any institution maintained by a local or other authority; :

(b) shall practlse Indlan medicine in any State;

(c). sha]l be entitled to sign or authenticate a medical or

fitness. certificate or any other certificate required by any law

to be signed or authenticated by a duly qualified kmedical practi-
tioner; '
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(d) shall be entitled to give evidence at any inquest or in any
court of law as an expert under section 45 of the Indian Evidence
Act, 1872, on any matter relating to Indian medicine.

(3) Nothing contained in sub-section (2) shall affect,—

(a) the right of a practitioner of Indian medicine enrolled on a
State Register of Indian Medicine to practise Indian medicine in any

1 of 1872,

State merely on the ground that, on the commencement of this Act,

he does not possess a recognised medical qualification;

(b) the privileges (including the right to practise any system
of medicine) conferred by or under any law relating to registration
of practitioners of Indian medicine for the time being in force in

any State on a practitioner of Indian medicine enrolled on a State '

Register of Indian Medicine;

(c) the right of a person to practise Indian medicine inn a State
in which, on the commencement of this Act, a State Register of Indian
Medicine is not maintained if, on such commencement, he has been
practising Indian medicine for not less than five years;

(d) the rights conferred by or under the Indian Medica! Coun-
cil Act, 1956 (including the right to practise medicine as defined in
clause (f) of section 2 of the said Act), on persons p ssessing sny
quahﬁcatlons included in the Schedules to the sald Act.

() Any perSoVn‘ who acts in contravention of any provision of sub-

102 of 1956.

section (2) shall be punished with imprisonment for a term which may -

extend to one year, or with fine which may extend to one thousand
rupees, or with both.

18. Evefy University, Board or medical institution in India  which

_grants a recognised medical qualification shall furnish such information
as the Central Council may, from time to time, require as to the courses
of study and examinations to be undergone in order to obtain suech quali-
fication, as to the ages at which such courses of study and examinations
‘are required to be undergone and such qualification is conferred and
generally as to the requisites for obtaining such qualification.

19. (1) The Central Council shall -appoint such number of medical -

inspectors as it may deem requisite to inspect any medical college, hos-
pital or other institution where education in Indian medicine is given,

or to attend any examination held by any University, Board or medical

institution for the purpose of recommending to the Central Government

recognition of medical qualifications granted by that University, Board -

or medical institution.

(2) The medical inspectors shall not interfere with the conduct of
any training or examination, but shall report to the Central Council on
the adequacy of the standards of education including staff, equipment,

accommodation, training and other facilities prescribed for giving

education in Indian medicine or on the sufficiency of every. examination
which they attend. ‘
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(3) The Central Council shall forward a copy of any such report to
the University, Board or medical institution concerned, and ‘shall also
forward a copy with the remarks of the University, Board or medical
institution thereon, to the Central Government.

20. (1) The Central Council may appoint such number of visitors
as it may deem requisite to inspect any medical collége, hospital or other
institution where education in Indian medicine is given or to attend any
examination for the purpose of granting recognised medical qualifications.

Visitors
at exami-
nations.

(2) Any person, whether he is a member of the Central Council or: .
not, may be appointed as a visitor under this section but a person who ig :

appointed as an inspector under section 19 for any inspection or exami-

nation shall not be appointed as a visitor for the same inspection or exami-

nation.

(3) The visitors shall not interfere with the conduct of any training
or examination, but shall report to the President of the Central Council
on the adequacy of the standards of education incliding staff, equip-
ment, accommodation, training and other facilities prescrlbed for giving
education in Indian medicine or on the sufficiency of every examination
which they attend.

(4) The report of a visitor shall be treated as confidential un1e<s in

any particular case the President of the Central Council otherw1se directs:

Provided that if the Central Government requires a copy of the report
of a visitor, the Central Council shall furnish the same.

21. (1) When upon report by the inspector or the visitor, it appears
to the Central Council— -

(a) that the courses of study and examination to be undergone
in, or the proficiency required from candidates at any examination
held by, any University, Board or medical institution, or

(b) that the staff, equipment, accommodation, training - and

With- .
drawal of
recogni-
tion,

other facilities for instruction and training provided in such Univer- =
sity. Board or medical institution or in any college or other institu-.

tion affiliated to the University,

do not cohform to the standard prescribed by the Central Conneil, the
Central Council shall make a representation to that effect to ihe Central
‘Government.

(2) After considering such representation, the Central Government

" mav send it to the Government of the State in which the University,

“Board or medical institution is situated and the State Government shall
forward it along with such remarks as it may choose to make to the
Universitv. Board or medical institution. with an intimation of the period
within which the Universitv. Board or medical institution may submit its
explanation to the State Government.

3y On the receipt of the explanation or, _w}iere no explanati'on is
" enhmitted within the veriod fixed. then. on the exvirv of that period. the

State Govommenf qhaﬂ make its recommendations to the Central GOV-_ .

ernment

{4y The Central Glovernment. sfter making such furthev inauirv. if k

anv. as it mav think fit. mav. bv notification in the Official Gazette. direct
that an entrv ghall be made in the anprormate Schedule against the said



352 Indian Medicine Central Council [acr 48

~medjcal qualification declaring that it shall be a recognised medical quali-

'_ ‘fication only when granted before a specified date, or that the said medica
' qualification if granted fo students of a specified college or institution

e

Minimumy
standards
ot
education
in Indian
medicine.

affiliated to any University shall be recognised medical qualification only
when granted before a specified date or, as the case may be, that the
said medical qua11ﬁcat10n shall be~ recognised medical qualification in
relation to a. specified college or institution affiliated to any University
onily when granted after a spec1ﬁed date

22. (1) The Central Councﬂ may prescribe the minimum standards
of education in Indian medicine, required for granting recognised medi-

_cal qualifications by Universities, Boards or medical institutions in India.

(2) Copies of the draft regulations and of all subsequen.t amendments

_thereof shall be furnished by the Central Council to all State Govern-

-, ments and the Central Council shall, before submitting the regulations
. or any amendment thereof, as the case may be, to the Central Govern-

ment for sariction, take into consideration the comments of any State
Government received within three months from the furnishing of the

. copies as aforesaid.

(3) Each of the Committees referred to in clauses (a), (b) ‘and (c)
of sub-section (1) of section 9 shall, from time to time, report to the

" Central Council on the efficacy of the regulations and may recomrmend

The
Cenrral
Register
of Indian
Medicine.

Suppl& of
copies of
State
Register
of Indian
medicinel

to the Central Council such amendments thereof as it may think- fit.

CHAPTER IV

Tuae CENTRAL REGISTER OF INDIAN MEDICINE

23. (1) The Central Council shall cause to be maintained in the pres-
cribed manner, a register of practitioners in separate parts for each of

“the system of Indian medicine to be known as the Central Register of

Iridian Medicine which shall contain the names of all persons who are
for the time. being enrolled on any State Register of Indian Medicine

_and who possess any of the recognised medical qualifications.

(2) It shall be the duty of the Registrar of the Central Council to
keep and maintain the Central Register of Indian Medicine in. accord-
ance with the provisions of this Act and of any orders made by the
Central Council, and from time to time to revise the register and pub-
lish it in the Gazette of India and in such other manner as
prescribed. ' -

(3) Such register shall be deemed to be a public document within- the
meaning of the Indian Evidence Act, 1872, and may be proved by a copy
published in the Gazette of India.

924, FEach Board shall supply to the Central Councii three printed
comes of the State Register of Indian Medicine as soon as may be aflter
the commencement of this Act and subsequently after the first day of
April of each year, and each Board shall inform the Central Council

“without delay of all additions to and other amendments in the State Re-

" ‘gister of Tndian Medicine made from time to time.

1of 1872,
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‘qualification is conferred on him, any such person shall, on apphcatlon
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25, The Reglstrar of the Central Couneil may on receipt of tHe report Reg}_stra—
of registration of a person in a State Register of Indian Médicine or on tl?fl gthe :
apphcatlon made in the prescribed manner by any person enter his Repliter

rame in the Ceritral Register of Indian Medicine, provided that the Heé- of Indidn

~ gistrar is satisfied that the person concerned is €ligible under this Act for Medicine.

such registration.

26. (1) The Central Council may prescribe standards of professional Profes-
conduct and etiquette and a code of éthics for practitioners of Indian 510:;1 ;
medicine. : eonauct.

(2) Regulations made by the Central Council under sub-section (1)
may specify which violations thereof shall constitute infamous conduct
in any professmnal respect, that is to say, professmnal miscondiict, and
such prov131on ghall have effect notwithstanding anything contained in ,
any law for thie tife being in force.

27. (1) If the name of any person enrolled on a State Register 6f Indian Remé
Medicine is removed therefrom in pursuance of any power coriférréd by of n
or under any law relating to registration of practitioners of Indian me- '8
dicine for the time being-in force in any State, the Central Council shall istl'
direct the removal of the name of such person from the Central Register of 1
of Indian Medicine.

2 'Where the name of any person has been removed from a State
Register of Indian Medicine on any ground other than that he is not
possessed of the requ1s1te medical quahﬂcatlons or where any applica-

~ tion by the said person for restoration of his naie to the State Regls-
ter of Indian Medicine has been re]ec’ced he may appeal in the prescrlbed

manner and subject to such conditions, including “conditions as to the
payment of a fee, as may be prescribed, to the Central “Government
whose decision, which shall be given after consultmg the Central Coun-
cil, shall be binding on the State Government and on the authorltles
concerned with the preparation of the State Reglster of Indian Mediciné,

28. If the courses of study to be undergone for obtaining a recoénised Prov1
medical qualification in Indian medicine include a period of trammg sional

after a person has passed the. qualifying examination and before such tfegls?‘ﬂ*
ion Iior

ti
made by him in this behalf, be granted provisional registration in a State practice.

Register of Indian Medicine by the Board concerned in order to enable
him to practise Indian medicine in an approved institution for the pur
pose of such training and for no other purpose for the period aforesaid.

29. Subject to the conditions and restrictions laid down in this Act Privileges
regardmg ‘practice of Indian medicine by persons possessing certain re- 0 persons
‘cognised medlcal qualifications, every person whose name i$ for the time who uiff
bemg borne on the Central Register of Indian Medicine shall be entitled g::"t)he
dcétording to his quallﬁcatlons to practise Indian medicine in any part Central
of India and to recover in due course of law in respect of such practice Register
any expenses charges in respect of medlcaments or other appliances or ;}eéfcﬁ?

112 Law-—46,
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Registra- . .. 30. (1) If any person whose name is entered in the Central Register

'ilgéllt?: o ,.of Indlan Medrclne obtains any . t1tle diploma or other quahﬁcatlon for

quahﬁcr;- proﬁmency in Indian edicine Whlch is a recognised medical quahﬁca—-

tions,  on, he shall, on apphcation made in this behalf in the prescrlbed

... manner, be entltled to have an entry stating such other title, dlploma or
other qualification made against his name in the Central Register of
Indian Medicine either in substitution for or in addition to any entry
prev1ous1y made.

(2) -The entries in respect of any such person in-a State Register of
Indian Medicine shall be altered in accordance with the alterations made
in the Central Register of Indian Medicine

Pessflnfl 31 Every person registered in the Central Reglster of, Indlan Medicine
2;‘1 (O:ez_ shall notify any transfer of the place of his residence or practice to the
tral . Central Council and to the Board concerned, Wlthln ninety days of such '

Register  transfer, failing which his rlght to participate in the election of members
of Indian  to the Central Council or a Board shall be liable to be forfeited by order

gi‘igfllf’;e of;the Central Government either permanently or for such period as.may
chidfigt of be specified. therem S
plaeesf” -~ o i ‘ ' ;.

residence IIEE Y

" CHAPTER'V '~

A ' _ISCELLANEOUS L
Informa- 32 (1) The Central Counc1l shall’ ‘furnish such reports copies “of its
::)io‘f?to l’nlnutes abstracts of its accounts, and other 1nformation to the Central
eiur-
nished by " Government as ‘that Government may requ1re
Central i
Council (2) The Central ‘Government may pubhsh in ‘such mardher as it may

and pub- think fit, any . report, copy, abstract or other 1nformation furnlshed to it

lication  ‘under this section or under sectlon 20. o

thereof. : RN N Cer s o

Commis.- 33. (1) Whenever it is made to appear to the Central Government

sion ‘of - that the Central Council is not complying with any of the provisions of

1““1,‘%{’?3_’{ ‘this Act, the Central Government may refer the partlculars of the :com-
plaint to a comm1ss1on ‘of - inquiry cohsisting of three. persons;  two  of
whom shall be appomted by the Central Government; one beinga Judge
of a ngh Court and one by the! Central Counc11 and: such' commission
shall proceed to 1nqu1re in a summary manner and to report to the Cen-
tral Governmert ag to the truth of the matters charged in the complaint,
and in case of any charge of default or of improper action being found
by the commission to have been established, the commission shall re-
commend the remedies, if any, which are in its opinion necessary

(2) The Central Government may require ‘the - Central Councﬂ to
adopt: the remedies so recommended within' such time as, having: regard
to the report -of the commission, it may -think fit, and if the Central Coun-

- cil fails to ‘comply with any such requirement, the:Central Government

. ‘may amend the regulations of the Central Council, or: make such pro-
vision or order or take such other steps as may seem: necessary to give
effect to the recommendations of the commission. = -
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(3)"A commission of inquiry shall have power to administer oaths, to"
U enforce the attendance of witnesses and the production of documents,
and shall have all such other necessary powers for the purpose of any
inquiry conducted by it as are exerclsed by a civil court under the Code
5011908, of Civil Procedure, 1908,

34, No suit, prosecution or other legal proceeding :shall lie against protec-
the Government, the Central Council or a Board or any committee tionof
thereof or any officer or servant of the Government or -the Central action
Council or the Board aforesaid for anything which is in good falth done taken

d
or intended to be done under this Act. B0

faith.
35. (1) The Central Government may, by notification in the thmal Power to

Gazette, make rules to carry out the purposes of this Act. make

rules.
2) Every rule made under this section shall be laid, as soon as may

be after it is made, before each House of Parliament while it is in session
for: a total period of thirty days which may be comprised in one session
or in two successive sessions and if, before the expiry of the session in
which it is so laid or the session immediately following, both Houses
agree in making any modification in the rule or both Houses agree that
the rule should not be made, the rule shall thereafter have effect only
in such modified form or be of no effect; ds the-case may be; so, however,
that any such modification or annulment shall be without prejudice to
the valldlty of anythlng prev1ously done under that rule.

36. The: Central Counml may; Wlth the prev1ous sanctlon of the Central Power to
Government make  regulations generally to  carry out the purposes ‘of make
this Act, and, without prejudice to ‘the generallty of th1s ‘power, such. ::eognusla—
regulatlons may prov1de for— - '

‘z (a) the manmer. of elect1on of the Pres1dent and the Vlce-
f ‘ ‘ Pres1dents ‘of the Central - Council;

(b) the management of the property of the Central Council ana
. the maintenance and audit of its accounts; .

k S (e) thek‘resignation ‘of members of the 'Centr'al Coun‘cil'
(d) the powers and duties of the Pre51dent and V1ce Pre51dent

- (€)'the summoning and holdlng of meetlngs of the Central
Council and the committees thereof, the times and places where such
meetings are to be held, and the conduct of business thereat and
the number of members necessary to constitute a quorum;

N E the functlons of the committees constltuted under section 9
or section 10;

‘(g) - the tenure of office, and the powers and dufies of the Regls~
: trar and. other officers and servants of the Central Council;

(h) the appomtment pOWers duties and procedure of 1nspect
. “and v1s1tors,

(’L) the courses and period ot study and of pract1ca1 tralnlng to be
undertakey; the subjects of examination and . the standards of profi-
ciency therem to- be obtained; in any Un1vers1ty, Board or. medlcal
institutions for grant of recognised medical qualifications;
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(§) the standards of staf’f equipment, accommodation, training
~and other fac111t1es for educatlon in Indian med1c1n ; B

pald

(k) the conduct of professional examinations, qualifications of
examiners and the conditions of admlssmn to such exammatlons

(1) the standards of professional conduct and etiquette and
code of ethics to be observed by practitioners of Indian medicine;

{m) the particulars to be stated, and the proof of qualiﬁcatipps\
to be given in applications for registration under this Act;

(n) the manner in which and the conditions subject to which
an appeal under section 27 may be preferred;

(0) the fees to be pa1d on applications and appeals under this
Act; and

(p) any matter for. whlch under this Act prov151on may be made .
by regulations.

R THE FIRST SCHEDULE
[See section 3(I) (a)]

1. The Central Government shall, by notification in the Official Gazette,
“determine the number of seats allocated in the Central Council to each
of the Ayurveda Siddha and Unam systems of medjcine in each State on
the following basis, namely:— :

(¢) Where the number of persons enrolled on a State Reglster
of Indian Medicine for any of such systems exceeds 100 but does not
exceed 10,000 .. - . . .. i'seat

(6) Where the number of persons enrolled on a State Register
of Indian Medicine for any of such systems exceeds 10,000 but does
not exceed 20,000 .. . . .. - 2 seats

(¢) Where the number of persons enrolled on a State Register -
of Indian Medicine for any of such systems exceeds 20,000 but does
not exceed 30,000 .. .. .. 3 seats -

(d) Where the number of persons enrolled on a State Register
of indian Medicine for any of such systems exceeds 30,000 but does
not exceed 40, 000 .. e e .. 4 seats

(¢) Where the number of persons enrolled on a State Register
of Indlan Medicine for any of such systems exceeds 40,000 - 5 seafs

2. For every subscquent election to the Central Council under clause .
(a) of suk-section (1) of section 8, the Central Government shall by
notlﬁcatlon 1n the Ofﬁmal Ga7ette determlne the number of seats alloca-

systems of medlcme on | the basrs lald down in paragraph 1 above
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THE SECOND SCHEDULE

(See section 14)
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Recognised medical qualifications in Indian medicine granted by Universities. Boardv
or other medical institutions in India

| : Name of University, Board

"Recogxiised medicél Abbreviation for

_ 4 ) Remarks
or medicalinstitution qua‘liﬁ_cations registration
I 2 3 4
PART I.—AYURVEDA AND SIDDHA
.4ndhra .
Board of Indian Medi- Graduate of the College G.C.A.M.
cine, Hyderabad, A.P. of Ayurvedic Medicine.
Graduate of the College G.C.I.M.
of Integrated Medicine.
Ayurveda Visharad. AV.V.
Bachelor of Ayurvedic B.A.M.&S.
Medicipe and SUrgery .
2. Andhra Ayurveda Pari- Valdyawdwan
shad, Vijayawada (Exa-
mining Body) N
Shri Venkateswar Ayur- AYm’veda'l‘ankara
veda Kalasala, Vijaya- :
wada. .
Ayurveda-Kalanidhi
Diploma in Ayurvedic D.A.M.
Medicine.
4. Shri Rangacharya Ram-  Ayurveda Praveen
mohan Ayurvedic ~Col- :
lege, Guntur, A.P. -
Assam
s. Board of Ayurvedic Diploma in Ayurvedlc: D.AM.S.
Medicine, Assam. Medicine and Surgery.
Bihar
6. State Faculty of Ayur- Graduate in Ayurvedic G.A.M.S.. : F,-o,ﬁ 1953
vedic and Unani Medi- Medicine and Suzrgery. onwards
cines, Patna, Bibhar. ‘
7. Government Ayurvedic Ayurvedacharya
School, Patna, Bibar
(Former).
8. Government Ayurvedic Ayurvedacharya
College, Patua, Bihar.
%.  Sanskrit University Ayurvedacharya
Darbhanga, Bihar.
Pranacharya
Delhi
10. Avyurvedic and Unani Ayurvedacharya U .
Tibbia Coliege, Delhi. Dhanwartari p to1gst.
" Bhishgacharys Dhanwan- Up to 195°,
tari :

Vaidya Dhatri

Up to 1958,
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11. Board .of Ayurvedic and .

Unani Systems of
tedising, Delhi Admini-
stratioyn.

«2. All India Ayurveda
Vidyapeeth, Delhi.

(Bachelor . in Indian B.IMS.
- Medicine and s
-~ Surgery)

Ayurvedacharya

Dhanwantari
(Diploma in Indian D.LM.S.

Medicine and Surgery)

Bhishgacharya Dhanwan-
tari

Ayurveda-Visharad

Ayurveda-Bhishak

Vaidyacharya

. Prajavaidya Priksha

13. Banwarilal Ayurvedic
Vidyalaya, Delhi.

14. Examining Body, Ayur~ -(Bachelor in

vedic and Unani Systems
of Medicine, Delhi,

Gujarat

15. University of Gujarat

16. M. S. University, Baroda. Ayurveda-Visharad

17. Faculty of Ayurvedic and Graduate of the Faculty

Unani Systems of
Medicine, Gujarat.

18, -The Committee
Shuddha Ayurvedic
Co&lrse, Gujarat, Ahmeda-
bad. - .

" 19. Board of Indian Medi-
cine, Saurashtra.

20. Post Graduate Training Higher Proficiency

Centre in

Ayurveda,
Jamnagar.

21. Sarvanamasa Dakshina
Parikshasamiti, Baroda.

22 Rajkeeya Sanskrit
Mahavidyalaya, Baroda.

Bachelor

for

Ayurveda-Madhy am

Vaidya-Visharad
_Ayurvedachatya
Vaid-raj
Bhishgacharya
Ayurvedacharya
Indian B8.LM.S
Medicine and Surgery)

Ayurvedacharya Dhan-
wantari

of Ayurvedic. B.A.M.S,

Medicine and Surgery

w3

~ G.F.A.M,
of Ayurvedic Medicine
Ayurveda Pravina D.S.AC.
Ayurveda-Visharad .o
in s
Ayurveda, ’
Ayurvedauttama .s

Ayurveda-V.sharad -

23. U.P. Ayurveda Maha- Grihit Ayurveda Shastra D.A.M.

. vidyalaya, Patar (Baroda
State).

Diplomain Ayurvedic
Medicine.

Grihit AyurvedaShastra. " L.A.M.

—————

From 1958 to 1963.

From 1956 t0 1939

L X

Up to 1953,
Up to.1258.

) Up to 1958,

From 1'96..3 on-
wards,

o

Up w1942,
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24. Gujarat Ayurved Uni- Ayurvedacharya B.S;AM.
versity, Jamnagar.

o Pranacharya M.S.A.M.
?amm_u & Kashmir :
25. Jammu and  Kashmir Bachelor of Ayurvedic B.A.M.S. Awardéd  from
University. Medicine and Surgery. 1968.
Kerala . :
26, University of Kerala Bachelor of Ayurvedic B.A.M. From 1967
Medicine, onwards.
Diploma in Ayurvedic D.AM. - Tijl 1962
Medicine. TR
27. Government of Travan- Vaidyakalanidhi
_ core-Cochin.
28. Government Ayurveda Sastra-Bhoosana-Ayurveda
..College, Tripunithura
(Kerala).

29. Cochin Government Vaidyabhoqwnam

‘30. . Travancore-Cochin Gov~ Ayurveda—BhooéanamA
erpments.

31, ‘Travancore Government  Netra Vaidya- Vlsharada : ’

C Vazdyaknlamdln i
32. Kerala Government . Diploma in Ayurvedic D.AM, Still continuing
: Medicine. T L :
33. Travancore Government  Vaidya-Shastri,

: Marma Valdya Visharada

34. Keraleeya ~-Ayurveda Maha- deyapadan
patasala, Shoranur; Kerata.

35. Cochin Governrﬁent “The Certificate Visha i

: . VYaidyaTraining”, -

36, Madhava Memonal Valdyavlbhusanam Up to x§63.
Ayurvedic College, - : : b
Cannanore, Kerala.

37. Madhava Ayurveda ::Ayurveda Sastry D.A.S. . From - 1953 to
College, Ernakulam.’ S 1957...

Ayurveda Vidwan Up 0 _1§57.

38. Ayurvedic College, Kot~ Arya Vaidyan PR e
takal, Kerala. ’ :

39. Arya Vaidya Patasala, Arya Vaidya, Diploma
Kottakal, ‘

40, Government Ayurvedlé Ayurveda-Sastra-Bhusan
College, Tnpumthura

4I. Board of Public’ Examn- Ayurveda Bhoosanam
aations, Cochin.

42. Travancore Government : Diplomd.: in Indigenous D.ILM,

’ Medicine.
Visha Vaidya Visarada ..

43. Travancore Siddha Vaidya Diploma or  Certificate May, 1947.

o Sangham, Munchira, in Siddha Medi__c_ine. ]
Madhya Pradesh

44. Jivaji V1shWav1dyalaya Bachelor of Ayurved with: B.A:M.S. - Froni ;955 on-

Gwa 10r Meodern Medicine a'\d : wards.
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62.
63.

and Unani Systems of
Medicine, Bombay.

Tilak Maharashtra Vidya-

peetha, Poona,

Aryangal Mahavidyalaya,
Satara.

Ayurved Mahavidyalaya,

Ahmednagar.

of Ayurvedic Medicine, (Bombayy. -
Member of Faculty of M.F.AM.

Ayurvedic Medicine. (Maharashtra)
Ayurveda-Visharad D.A.S.F.

. (Bombay)

Ayurvidya Visharad A.V.V.(Poona) -
Ayurvidya Parangat A.V.P.(Poong)
Ayurveda Visharad A. V. V.(Sdtara)
Ayurved-teerth AT
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45. Indore Vishwavidyalaya, Bachelor of Ayurveda. B.A.M.S. " From 1965 on-
: Indore. Medicine and Surgery. - wards.

46. Vikram Vishwavidyalaya, Bachelor of Ayurved B.A.M.S. From 1964 on-
Ujjain. : with . Modern Medi- wards.

cine and Surgery.

47. Ravishanker Vishwa—.' Bachelor of Ayurved with B.A.M.S. From 1965 on-
vidyalaya, Raipur. Modern Medicine and wards.

] Surgery.

48. Board of Indian Medi- Bhishgacharya L.I.M. From 1957 on-
cine; Madhya Pradesh wards.
(Madhya Bharat Region),

Gwalior.

49. Mahakoshal Ayurvedic  Bhisagwara L.AP.

Board, Jabalpur. _ ) o

50. Board of Indian Medi- Ayurveda-Vigyanacharya A.V.M.S. From 1958 ~n-
cine, Madhya Pradesh wards. - :
(Madhya Bharat Region),

Gwalior.
s1. Government Ayurvedic (i) Vaidyasastri e Fromx916 on-
- Vidyalaya, = Gwalior wards.
(Ayurvedic Examipation, (ii) Vaidya-wara Upto 1954.
Gwalior State), (iii) Hindi Vaidya Pariksha “Now - ¢ceased.
(iv) Ayurveéd Shastri : Now ceased.

's2. Ashtanga Ayurveda Vidya- Vaidya-Vachaspati - L.AM-. Up to 1-5-56,
laya, Ujjain. : )

53. Board of Indian Medi- Sahayak-Vaidya . Froth 1954 dnd
cine, Gwalior. S ceased  after-

wards.

54. University of Saugor, B.A.M.S. -

- Saugor.
Maharashira - o L . : -

55. Nagpur University, Nag- Bachelor - of Ayurvedic B.A.M.S. From 1943
pur. Medicine and Surgery.  (Nagpur). onwards,

56. PoonaUniversity, Poona. Bachelor of Ayurvedic B.A:M.S. .

Medicineand Surgery. (Poona): ’

57. Vidarbha Board of Ay- Bachelor of Ayurvedicc B.A.M. S.
urvedic and Unani Sys- Medicine and Surgery.  (Vidarbha).
tems of Medicine, Maha-
rashtra,

58. Faculty of Ayurvedicand Ayurveda Visharad ANV.V.(Narided)

- Unani Systems of Medi- .
cine, Maharashtra,

s9. Committee of Shuddha Ayurveda Praveena D.S.A.C. ;
Avyurvedic Course, Maha- (Bombay).
rashtra,

60. Faculty of Ayurvedic Graduate of the Faculty G.F.A.M.

Before 1944,
" Before 1947
Before 194z,
Béfore 1942.

1

(Ahmednagar)
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Mysore

64. Board of Studies in Indian Graduate Course of G.C.LM. From 1964
Medicine; Mysore, Banga-  Indian Medicine. onwards.
lore.

65. Board of Stugies in  Ayurveda-Praveena. D.S.AC. From 1958 .
Indian Medicine, Mysore onwards.

State, Bangalore,

66. Government Ayurvedic Ayurved-Vidwat (Licen- L.A.M.S.

and - Unani  College,
Mysore.

67. Board of Studies in Indian
: Medicine. Mysore State,
Bangalore.

tiate  in -Ayurvedic
Medicine and Surgery).

Ayurved-Vidwat (Licen- L.A.M.S.

tiate in Ayurvedic
Medicine and Surgery).

68. Central Doard of Indian Ayurveda-Vidwat (Licen- T..A.M.S.

Medicine, Mysore.

tiate in Ayurvedic
Medicine and Surgery).

69. Taranath AyurvedaVidya- Ayurveda-Vidwat (Licen- L.AM.S,

peetha, Bellary.

tiate in Ayurvedic’ Medi-
cine and- Surgery).

Vaidya Praveena

-70 "Committée or Authority of
the Mysore, Maharaja’s
Sapskrit College (Ayur-
vedic Section), Mysore.

71. fhe Committee or Authori-
ty- of the Government
Ayurvedic College, My-

Ayurveda-Vidwat

Avurveda-Vidwat

-sore,

72. Karnataka Ayarveda Vidyz- Bhishagwar
“peetha; ‘Belgaum.

-3. Prema Vidya Peetha, Ayurvedachudamani
Thungabhadra.

’ Ayurveda Shiromani ‘.
Bhibagindu
Vaidvaguru
74. Governmeut Avurvedic AM.S,
: School, Mysore.

75. Government Ayurvedic Licentiate in Ayurvedic 1 . M.
School and College, My- Medicine and Surgery. i
sore.

76, Board of Studies in Indian Diploma in Ayirvedic L.aM.
Medicine, Mysore State, Medicipe.

Bangalore.

77. University sf  Mysore,
Mysore.

78 OUniversity of Bangalore,
Bangalore.

13 Karnatak Unirersity, .
Dharwas

Orissa

80. Ayurvedic Examinatiop
Board, Orissa.
83 Orissa Association of Sans-

krit Learning and Culture,
Pur:.

%2. 'State Faculty of Ayurvedic
Medicine, Orissa.

Bachelor of the System .5.A.M.

of Ayurvedic Medicine.

Bachet 1 of the System B.5.A:M.

of Ayurvedic Medicine.

Bachelor of the System BY A.M.

of Ayurvedic Medicine.

s

Diploma in Ayurvedic Me- I? A M3,

dicinc and Surgery
Ayurveda Shastry

Ayurved Acharya

Ayurvedacharya

B.5.A'M.

From 1928 to
1953..

From 1958
onwards,

" From 1953 to
1958,

From 1953 to
1958.

Up to 1952.
Before 1909.

From 1909 te
1938,

From 1964 on-
wards,
From 1967 on-
- wards.
From 1967 on-
ward ¢,

From 1969 on-
wards.

From'r953 to
1962.

From 1933 on-
wards,

From 1933 on
‘watds.

“From 1969 ¢ n
wards,

112 Law—47, -
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Punjab

83. Faculty of Indian Medicine, Ayurvedacharya (Graduate G.A.M.S.

Punjab. -

' 84. Sanatan Dharam Premgiri

: Ayurvedacharya Kaviraj M.A.M.S.
Ayurvedic College, _ L.A.M.S.
Bhiwani.

85. D.A.V. Managing Com- Vaidya-Vachaspati V.V.
mittee, Amritsar/ '
Jullundur.

86. Vedic and Unani . Tibbi Vaid Kaviraj V.K.3
College, Amritsar. Vaid Rattan V.R. |}

87. Ayurvedic and Unani Tibbi  Vachaspati - V.

~ College, Amritsar. -

88. Government  Ayurvedic Vaidya . . \A |
Vidyalaya (College), o :

Patiala, - Vaidya Visharad A
Vaidya Shastri V.S.
Ayurvedacharya AA,

"Rajasthan

89. Rajasthan Ayurveda Bhishagwara -
Vibhagiya Pariksha
Mandal, Ajmer, - Bhishagacharya .

90. Raipufana Ayurvedic and  Bhishagacharya Shiromani .e
Unani  Tibbi College, . ’

Taipur. _
Bhishagaratna Shastri .

91. Government Ayurvedic Bhishak .e
College, Jaipur.

' Bhishagacharya
Bhish-kala

‘92, Maharaja College of Shastra-acharya
Ayurved, Jaipur, '

Tami! Nadu _

93. Government College of Graduate of the G.C.I.M.
Indian/Indigenous/ College of Indian/

Integrated Medicine, Indigenous [Integrated
Madras. Medicine,
Licentiate in Indian/ L.ILM. -
Indigenous/Integrated
Medicine. .
94, Madras Ayurvedic Col- Ayurveda Bhushan. .
lege, Madras. . .
Ayurveda Bhishagwara~
95. Venkataramana Ayurve- Vaidya Visharada
dic College, Mylapore,
Madrys, .
96, Board of Bxaminers in Higher Proficiency in H.P.I.M.

Indian/Indigenous/Inte-
grated Medicine, Madras.

of Ayurvedic Medicine
and Surgery).

Indian/Indigenous/In-
tegrated Medicine.

From 1961 on~
wards.

Up to 1953, -

Up to 1.947.

- Up to i956.

From. 1956 to
1961.

From '1962

onwards.
From’ 1962
onwatds. -

‘ Ffom 1951

onwards.

From 1951

onwards.

.

From 1947 to
1960,

From 1924 10
11948, ’ ’

Up to 1955.
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-97. University of Madras, Ayurveda—Shiromani
Madras , )
Bachelorof Indian Medi- B.I.M. Up to 1965§.
cine (Siddha).
98. University of Madurai. Bachelor of Indian Medi- B.I.M. From .19'66 ofx
) : cine (Siddha). wards.
Uttar Pradesh

99. Banaras Hindu Univer-

{00,

101,

102.

103.

104. -

105.

106.

107,

sity, Varanasi.

Lucknow University,

Lucknow.

Ayurved Shastracharya

Ayurvedacharya in Medi~ A.M.S. -

cine and Surgery.

Ayurvedacharya with A.M.S.
Modern Medigineand
Suggery. .

Doctor of Ayurvedic D.Ay.M.
Medicine.

Ayurvedacharya, Bache- ABMS

lor of Medicine and
Surgery.

Bachelor of  Ayurveda B.A.M.M.S.

with Modern Medicine
and Surgery.

Bachelor of Medicine B.M.B.S.
and Bachelor of Sur- *
gery.

Ayurvedic College, Guru- Ayurveda- Alankara

kul University, Kangari
(Hardwar).

: Ayurveda Vachaspati

Gurukul Vidyalaya,
Vrindaban.

Rishikul Ayurvedic Col-
lege, Hardwar.

Lalit Hari "Ayurvedic
College, Pilibhit.

Hindi Sahitya Samme-
lan, Prayag.

Jawalapur Mahavldyalaya,

‘Hardwar.

Board of Indion Medi-
cine, Uttar Pradesh,
Lucknow. _

Ayurved-Shiromani
Ayurveda-Bhusan

Ayurved Visharad .
Vaidya Visharad
Vaidya Shastri
Ayurved Shastri
Ayurvedacharya

Vaid Bhushan 1 .o
Vaid Raj j

Vaidya Visharad.
Ayurved-Ratna. \
Ayurved Bhashar (]awala-
pur Centre'only).
Diploma in Ipdigenous D.IL.M.
Medicine.

Diploma in Indlgenous D.I.M.S.
- Medicine and Surgery.

Bachelor of Indian Medl- B.I.M.S.
cine and Surgery.

Ayurvedachgrya Bache- - A.M.B.S,
lor of Medicine and
Surgery.

From 1935 to
1932.

From 1934 to
1953.

From 1934 to
1953,

‘From- 1967 oOne

wards.

From 1954 to
1967 .

‘ From: 1960 on-

wards.

From 1955 to
1964.

From 1926 to
1956.

From 1916 to
1967.

.From 1944 to
1967.

Up to 1945.

Up'to 1944.
From 1931 to
1967.

From . 1931 to

1967. .

" From 1950 to

1967.
From 1932 to
1944.

" From' 1943 to
1946. -

From 1947 to
1956.

From 1957 tw
1966,




364 " Indian Medicine Central Council [aer 48
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Ayurvedachaiya, (Bache- Ayurvedacharya From 1959.
lor of Ayurved with (B.A.M.S.) onwards.-
Medicine and Surgery)

West Bengal,

108. Shyamadas Vaidya Shas-  Vaidya Shastri. . From 1926 to
trapith Parishad, Cal- 19490. .
cutta.

109. Jamini  Bhushan Ash- Bishagacharya (Master M.A.M.S, From 1930 1o

tanga Ayurved Vidya- in Ayurvedic Medicine 1940.
laya, Calcujcta. and Surgery).
110 lamini Bhushan Ashtanga thshagaratna (L]C(:n[late L.A.M.S. From 1920 to
Avurved Vidyalaya, Cal- in Ayurvedic Medi- 1940.
culta, cine and Surgery).
ti1. General Council and. Vaidya Shiromani (Mem-  M.AS.F. From 1940 to
‘State’ Taculty of Ayur- bér of “the Ayurvedic 1949.
" vedic ‘Medicine, West State Faculty).- 7
Bengal . (now Paschim

Bangal Ayurveda Pari-
- shad); Calgutta, '

Vaidyashastri From 1940 to
. . 1945.
Vaidyabhushan (Licen- L.A.S.F. From 19139 to
tiate Ayurvedic State 1950.
Faculty). :
Ayurvedtirtha . (Member M.ASE, - From: 1947 on--
) of the Ayurvedic State : wards;
} Faculty) o
Ayurvedatirtha ur- A.S.F. . From 1946 one
vedic Smu;lFaculty{ .

wards.
Pranacharya. F.A.S.F. o

: ; L II2. :\yurv'iq'ya Pratisthan, Bhishagratna

From 1930 to
Calcutta.

1940.
Bhishagacharya- " From.. - 1930 to
1940.

113. Ganga Charan Ayurved Ayurvedshastci From 1928 to
Vidyalaya, Calcutta, 194C. | -
‘Ayurvedacharya e From 1928

1940

r14. Maharaja Cossimbazar  Ayurvedshastri. (Bachelor. A M.B.

From 1927 )
Gobindasundari  Ayur-  in Ayurvedic Medicine).

1940.
vedic College, Calcutta. ‘
' Ayurvedacharya (Master A.M.D. From. 1.§z7 to
of Ayurvedic Medi- 1940, .

cine) Doctor,

t1s Vishwanath  ‘Ayurved Bhishagratna (Diploma D.A.M.S.

. : From I9.32' 10
Mahavidyalaya, Caleutia, in Ayurvedic. Medis.

1940.
Ci'ne. and Surgery). ..
Vaidyashiromani :(Baghe- B A.M.S. From 1932 fto
lor of Ayurvedic. Me- 1940.
dicine and Surgery).
: . (Master of Ayurvedic. M.A M.S. From 1932 to
7 Medicine and Surgery). : 1940. ‘
i
AY
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PaART. 11— UnNANI
Andhra
1. Islamia Arabic Tibbi Tabib-e-Kamil
College, Kurnool (A.P.). . .
2. Nizamia Tibbi College, Bachelor of Unani .Me— B.U.M. &S.
Hyderabad. dicine and Surgery.
Tabib-e-Mustanad
Graduate of the College G.C.U.M.
of Unani Medicine, ’
fihar
3. State Paculty of Ayur- Graduate in. Unani Me-.- G.U.M.S. From. 1953 on-
vedic and Unani Medi- dicine and Surgery. Cwards.: -
cines, Patna, Bihar. : ’
Delhi
3. Board of Ayurvedic and (Bachelor in Indian Me- B.ILM.S. Ff.o‘ms.- - 1958 to
Unani Systems of Me- dicine and Surgery). 1063. :
dicine, Delhi. + Fazil-i-tib-o-Jarahat. o
(Diploma in Indian~ D.L.M:S.. - ‘From. 1956 1o
Medicine and Surgery) - 1963, :
Kamil-i-tib~o-Jarahat
5. Ayurvedic and Uuami Fazil-i-tib-o- Jarahat ) : Up 101958,
"~ Tibbra Coliege; Delhi, : : .
Kamil-i-tib-o-Jarahat Up-to 1958
6. Jamia Tiobia, Delhi Akmal-ul-Hukma = " Up t0.1958.
. Alzal-ui-Hukma Up to 1958.
7. Examining Bods, Ayurye~ Fazilsi-tib-o-Jarahat (Ba-- B.I.M.S, From 19€3 on-
di¢.and Unani Systems  chelor in -Indian- Me- wards.

- of Medicine, Delhi. .
Yammu and Kaihmr: -

8. Jammu and Kashmis
University. :

Madhya. Pradesh
9. Asipha-. Tibbia

Bhopal.
. Tibb-e-Kamil

Maharashira _ .

10. Paculty: of Ayurvedic Mahir-e-Tibb-o-]arahat D.U.S.F.
and Unani Systems:of . (Bombay) :
Maedicine; Maharashtra.

11. Board of Examiners Mahir-e<Tibb-o-Jarahat ~ M:T.].
in Unani,. (Bombay)

Mylofe

12. Board of Studfesin Indfan Tabib-e-Hasaq (Licen- L.U.MS,
Medicine, Mysore; tiate in Unani- Medi-

Bangalore. cine & Surgery).
13.. Government Ayurvedic  Tabib-e-Hasaq (Licen- L.U.M.S.

and Unani College
(College of Indian
Medicine), Mysore.

dicine and Surgery): -

Bachelor of Unéni;M‘ez B.U.M.S,
dicine and Surgery

Celtege, - Hakim-Kamul -

tiate in Unani Medi=
cine & Surgery).

From- 1966 on-

wards

From 1942 10

1943.
Irom 1958 ona
wards.
From 1928 to
1953.




LA 3 .‘-...  L. .. S e bk » 4 Lt
366 Indian Medicine Central Council [acT 48
I 2 3 4
14. Central Board of Indian Tabib-e-Hasaq (Licen- L.U.M.S. From 1953 to
Medicine, Mysore, tiate in Unani Medicine : 1958,
Bangalore. - & Surgery).
15. Government Ayurvedic U.M.S. '
School, Mysore. :
Tamil Nadu
16. Government College of Licentiate in ~ Indian/ LIM.
Indian/Indigenous/ Indigenous/Integrated
Integrated Medicine, Medlcme
Madras. ;
Graduate of the College’ G.C.LM.
of Indian/Indigenous/
Integrated Medicine. )
17. Board of Examiners in Higher Proficiency. in’ H.PIM.,
Indian/Indigenous/ Indian/Indigenous/ ) L
Integrated Medicine. Integrated Medicine.-
" Pynjab
18 Bhupindra Tibbi College, Fazul-ul-Hukma
, Patiala. L
19. Ayurvedic & Unani Kamil-ul-Tibbi K.UT.) - i
: Tibbi College, Amritsar. Fazil-ul-Tibbi F.U.T. . Up to 1947.
_ Umdho-Dal-Hukma. H.D.H. :
Vedic :& Unani Tibbi - -
College, Amritsar.
Rajasthan
20. Rajputana Ayurvedic Amd-Tul-Hukma ‘From 1951 on-
and Unani Tibbi Col- : : - wards. .
lege, Jaipur. Tabib-Fazil. -From- 1951 on-
. wards.
Uttar, Pradesh
1.: Muslim University, Diploma in Indian Medl- D.I.M.S. From 19027 to
"~ Aligarh. cine & Surgery. 1943. .
. Diploma in Unani Medi- D.U.M.S. From :. 1944 to
. cine & Surgery. 1946.
Bachelor of Unani Medi- 'B.U.M.S:*"" ‘From 1953 on-
cine & Surgery. 3 o wards.
Bachelor of  Unani le B.U.T.S. From 1947 to
& Surgery. 1952,
22, Board of Indian Medicine, Diploma in IndlgenOUa D.LM. FrOm 1932 to
~ Uttar Pradesh, Lucknow. Medicine. . 1944.
Diploma in Indlgenous D.ILM.S. . From' 1943 to
Medicine & Surgery. . 1946,
Bachelor of Indian B.ILM.S. From ' 1947 to
Medicine & Surgery. ) 1956.
Fazil-Ut-Tib (Bachelor F.M.B.S. - Fiom 1957 on-
of Medicine and wards,
Surgery). .

THE THIRD SCHEDULE

(See section 15)

Qualzﬁcatzons granted by certain medical institutions before 15th
August, 1947 in areas which comprised within India as ‘defined in the

- Gove'mment of India Act, 1935. ..

Umversxt y, Board or medical Recognised medical Abbre\{iatiop Remarks
institution qualifications for registration
T ' 2 3 4

“ PART I—AYURVEDA AND SIDDHA

. Dayanand Ayurvedic Col- Vaidya Vachaspat1
lege, Lahore,
Vaidya Kaviraj.

X

Before 1947,
Before 1947.
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2 Sanatan Dharam Premgiri Vaidya Shastri . Before 1947.
Ayurvedic College, L.ahore Shrj Ayurvedacharya . Before 1947.
Shri Vaid Kaviraj . Before 1947.
3 Manomohan Chatuspati, ' Ayurvedshastri 7 ' . 7 1920—I1940.
Dacca Aywvedritna S :

PART [I—Unani

1 The Islamia Coliege, Lahore Hakim-i-—Haziq‘

Zubdatul-Hukma

2 'Tibbia College, Lahore " Hasig-ul-Hukma H.U.H, Up 10 1947,
' -Mahi;;Tibo—]araﬁag ' MT.. Up to 1947.- ‘

Hakim-i-Haziq H.H._ Up 10 1947.

THE FOURTH SCHEDULE

(See sestion 16) .

Qualiﬁcations granted by medical institutions in countries with which
there is a scheme of Teciprocity

1

Unjversity, Board or medical - Recognised medical =~ Abbrfeviatipnffor -+ Rermarks
institution . qualification = registration . .

AYURVEDA AND SIDDHA

Government College of Idi- - Diploma in Iadigenous - D.1.M.S.
genous Systems of Medicine, Medicine & Surgery.
Ceylon, S .




